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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 269 OF 2024

IN THE MATTER OF:

SANAVVAR ... APPLICANT
VERSUS
STATE OF U.P. & ORS. .....RESPONDENTS

AFFIDAVIT ON BEHALF OF RESPONDENT, U.P. POLLUTION
CONTROL BOARD.

I, Ankit Singh, S/o. Shri Ajit Singh, aged about 38 years, Regionai
Officer, U.P. Pollution Control Board, Muzaffarnagar, U.P. at
present at New Delhi, do hereby solemnly affirm and declare as
under:

1. That | in the capacity abovenoted am conversant with the
facts and record of the present case, hence competent to
swear this affidavit.

_——-~._ 2. That the abovenoted matter came up for hearing on

/0 \(;9.09.2024 when this Hon'ble Tribunal has directed the

egional Officer, U.P. Pollution Control Board,
o“\‘,‘rr'i\fluzaffarnagar to serve the notices on Respondent Nos. 9,
15 and 16.

e s

3. That in compliance of the said order, notices have been
served on Respondent No. 9, M/s. Al Noor Exports on
28.09.2024, Respondent No. 15, M/s. Dev Enterprises on

|
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28.09.2024 and Respondent No. 16 M/s.  Ramii

Enterprises on 28.09.2024. The proof of service of notice is

enclosed as Annexures 1, 2 and 3 respectively to this

affidavit.
A

EPONENT

VERIFICATION:
I, the abovenamed deponent, do hereby verify that the contents

of above affidavit are true to my knowledge derived from official
record. No part of the same is false and nothing has been
concealed therefrom.

VERIFIED ON THIS THE 14™ DAY OF OCTOBER, 2024 AT
NEW DELHI. -

i

DEPONENT
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== FW W Uy R CIES
Wz U.P. POLLUTION CONTROL BOARD, MUZAFFARNAGAR.
i 61, T 7oL, ASrHTIR-251001 (So¥o)

R € /2 T A2y /{;“\\JZ/QO_{U\ Dated < R.9. Rezy

Ao sTd—x Q?ﬂ#ﬁr:fﬂ .
odr fBo, 7 TR, s RS
ITFHYAR |

faw7 : Service of Notice dated 26.09.2024 to Respondent No. 9 in O.A. No. 269/2024
titled "Sanavvar Vs State of U.P. & Ors."

ST favges 0 wosfodly § foemrliT sflowo <o 269 /2004 TR 997 e
4% Foho wos sgdd W giRg I T 19.00.2024 ERT a7y s e
26.09.2024 TS HRY I & SRR far war 2 o TH0ST0€i0 gRT 23 1y suly
%ﬁwﬁ%%waﬁmwwmﬁmmaaﬁw@%:

aﬁzaﬁqaﬁﬁé‘@a%mwéﬁ?mowosﬁoﬁomqﬁamﬁﬂm

19.09.2024 & YT ¥ ayoEy Reply/Response 510 wH0wlodio & <rer AT uRg
fovar ST gfife &y

1. N @) ufy |
2. #0 TF0Sl0f0 gRT MRE amder
o1 19.09.2024 @ gy | -~ j
3. ReRRh o a8 ufy
4. g AART I Sitg s SIETBE)
AT Ty

ylaff-s=rere gfRe, Seme i fsoe, T faeeh &1 990 d-dqr g3 fomios
26.09.2024 B 7 F Faet Hfyq |
/

SART SRy

D/Neeraj Mittal/letter 2024 (1)



9 0 2 BY SPEEDPOST A.D./EMAIL
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 269/2024
Sanavvar Vs State of U.P. & Ors.

To
)./M/s Al-Noor Exports
A 09" KM Village-Shemagar Jansath Road,
Muzaffarnagar, UP-251203 (Respondent No. 9)

2. M/s Dev Enterprises
Jansath Mirzapur Road, Village Taida,

Muzaffarnagar-251314 (Respondent No. 15)
3. M/s Ramai Enterprises, Jansath Road
Village Talda Muzaffarnagar-251314 (Respondent No. 16)
NOTICE

Whereas the above titled Application was listed before the Hon’ble Tribunal on
19.09.2024 (copy of order, report & application are enclosed), when the Tribunal inter-alia
passed the following order (reproduced relevant extracts only):-

“2. Office has informed that notices have been returned unserved on respondent nos.
9,15 and 16.

3. Let above respondent nos. 9, 15 and 16 be served through Regional Officer, Uttar
Pradesh State Pollution Control Board, Muzaffarnagar and office shall make
available requisite notices to Regional Officer Sor service upon respondent nos. 9, 15
and 16.

4. In respect of respondent no.12 notice has been received back with the Dpostal
endorsement ‘refusal 'y hence, service deemed sufficient.

3. Liston 17.10.2024,”

Jdekddk

2. Now, take further notice that the above matter will be listed for further consideration

directions of the Hon’ble Tribunal vide Order dated 19.09.2024

3 Take further notice that in default of your appearance on the date above mentioned, the

said Application will be heard and determined in your absence.

4, Given under my hand and the seal of this Hon’ble Tribunal, on this 26™ September 2024.
Note: (For Orders, Cause Lists & other information, please visit our website

www. ereentribunal. gov, in) =

Consultant (Judicial), NGT
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e U.P. POLLUTION CONTROL BOARD, MUZAFFARNAGAR
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fawy - Service of Notice dated 26.09.2024 to Respondent No. 15 in O.A. No. 269/2024
titled "Sanavvar v State of U.P, & Ors." .
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% 19.09.2024 Y Gy | — j
3. Rer o3 a5 gy . '
4. YR ARy € ot 3R | (3 Rig)
SEIDE DLt
gfaferf-—a=ree= AR, Ferrer e o9, 7% el 3 gy -9 v s
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D/Neeraj Mittal/Letter 2024 (1)



9 04 BY SPEEDPOST A.D./EMAIL
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 269/2024
Sanavvar Vs State of U.P. & Or_s.

To

1. M/s Al-Noor Exports
09" KM Village-Shemagar Jansath Road,

Muzaffarnagar, UP-251203 (Respondent No. 9)
\W Dev Enterprises
Jansath Mirzapur Road, Village Taida,
Muzaffarnagar-251314. (Respondent No. 15)
3. M/sRamai Enterprises, Jansath Road
Village Talda Muzaffarnagar-251314 (Respondent No. 16)
NOTICE

Whereas the above titled Application was listed before the Hon’ble Tribunal on
19.09.2024 (copy of order, report & application are enclosed), when the Tribunal inter-alia
passed the following order (reproduced relevant extracts only):-

“2. Office has informed that notices have been returned unserved on respondent nos.
9,15 and 16.

3. Let above respondent nos. 9, 15 and 16 be served through Regional Officer, Uttar
Pradesh State Pollution Control Board, Muzaffarnagar and office shall make
available requisite notices to Regional Officer for service tpon respondent nos. 9, 15
and 16. :

4. In respect of respondent no.12 notice has been received back with the postal
endorsement ‘refusal’, hence, service deemed sufficient,

S. Liston 17.10.2024.”

RIITTR

2. Now, take further notice that the above matter will be listed for further consideration
before the Hon’ble Tribunal on 17.10.2024, at Faridkot House, Copernicus Marg, New Delhi-
110001 through physical hearing (with hybrid option), when you may appear bzfore the Hon’ble
Tribunal either in person or by a pleader duly instructed, and file reply/response, as per
directions of the Hon’ble Tribunal vide Order dated 19.09.2024
3. Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined in your absence.
4, Given under my hand and the seal of this Hon’ble Tribunal, on this 26" September 2024.

Note: (For Orders, Cause Lists & other information, Please visit ouwr website
www. greentribunul. oy, inj

Consultant (Judicial), NGT
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— 903+ wrerfera NNEXVRE-2

3 d b, - T iz e

ST WA Ueuor ferirr &S, “gorwsvar:

Uu.p. POLLUTION CONTROL BOARD, MUZAFFARNAGAR
641, ¢ 79, YTHRTIR—251001 (®olo)

REC I 75‘2§ / faiew 28.9 _
Ref. No. 2O 249 9&{@4{" /{62\.1 Dated 206 2y
. M/s Ramji Enterprises
(M/s Ramai Enterprises — As per Notice) .
Village Talda, Jansath Road
Muzaffarnagar.

f¥eq - Service of Notice dated 26.09.2024 to Respondent No. 16 in O.A. No. 269/2034
titied "Sanavvar Vs State of U.P. & Ors."
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9 0 6 BY SPEEDPOST A.D./EMAIL
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 269/2024
Sanavvar Vs State of U.P. & Ors.

To
1. M/s Al-Noor Exports
09" KM Village-Shernagar Jansath Road,
Muzaffarnagar, UP-251203 (Respondent No. 9)

2. M/s Dev Enterprises
Jansath Mirzapur Road, Village Taida,

Muzaffarnagar-251314 (Respondent No. 15)
\3/\1/*5 Ramai Enterprises, Jansath Road
Village Talda Muzaffarnagar-251314 (Respondent No. 16)
NOTICE

Whereas the above titled Application was listed before the Hon'ble Tribunal on
19.09.2024 (copy of order, report & application are enclosed), when the Tribunal inter-alia
passed the following order (reproduced relevant extracts only):-

“2. Office has informed that notices haye been returned unserved on respondent nos.
9, 15 and 16.

3. Let above respondent nos. 9, 15 and 16 be served through Regional Officer, Uttar
Pradesh State Pollution Control Board, Muzaffarnagar and office shall make
available requisite notices to Regional Officer for service Upon respondent nos. 9, 15
and 16.

4. In respect of respondent no.12 notice has been received back with the postal
endorsement ‘refusal’, hence, service deemed sufficient.

3. Liston 17.10.2024.”

Sdekdky

2. Now, take further notice that the above matter will be listed for further consideration
before the Hon’ble Tribunal on 17.10.2024, at Faridkot House, Copernicus Marg, New Delhi-
110001 through physical hearing (with hybrid option), when you may appear bzfore the Hon’ble
Tribunal either in person or by a pleader duly instructed, and file reply/response, as per
directions of the Hon’ble Tribunal vide Order dated 19.09.2024
3. Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined in your absence.
4, Given under my hand and the seal of this Hon’ble Tribunal, on this 26% September 2024.

Note: (For Orders, Cause Lists & other information, please visit our website
wwy ereentribunal. cov,in) ¥ 4

R . / Consultant (Judicial), NGT
eLeave <’7 - )

For M/s Ram Ji Enterprises

s

2B|s[2024
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O.A. No. 269 of 2024; Sanavvar Vs, State of U.P. & Ors.

From: Pradeep Misra (pradeepmisra@yahoo.com)
To:  rkhuranalegal@gmail.com; utkarsh.sharma7@gmail.co'm; abhinav.legal@gmail.com: kapilaik@yahoo.co.in

Date: Tuesday, October 15, 2024 at 06:00 PM GMT+5:30

Sir,
Please find the attached Affidavit on behalf of UPPCB

With Regards,

(PRADEEP MISRA)

@ SANAVAR Reply.pdf
] 2.4MmB
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